| TEM NO. 1 COURT NO. 4

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

I.A Nos. 406-411 in CIVIL APPEAL NCS. 7555, 7556 & 7607 OF 2001

STATE OF U. P.
VERSUS

MUKESH KUVAR & CORS. ETC. ETC.

(For directions and office report)

Date: 27/02/2009 These Appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SI NHA
HON BLE DR. JUSTI CE MUKUNDAKAM
For Appell ant(s) M . Aarohi
M. Shekhar
M. Subodh
Ms. Sujata

For Respondent (s)
M. Vipin K

SECTI ON X |

Appel lant (s)

Respondent ( s)

SHARMA

Bhal | a, Adv.

Raj Shar na, Adv.
S. Patil, Adv.
Kur dukar, Adv.

M. MP. Shorawal a, Adv.

Saxena, Adv.

Ms. Jyoti Saxena, Adv.

M. C. L. Sahu, Adv.

Dr. Madan Shar ma, Adv.
M. U K Sandiyal, Adv.
Ms. Asha Upadhyay, Adv.

s &5 5 5 5

R D. Upadhyay, Adv.
Shaki | Ahmed Syed, Adv.
D. Mahesh Babu, Adv.
Rachana Srivastava, Adv.

Hari nder Mohan Si ngh, Adv.

UPON hearing counsel the Court nade the foll ow ng

CRDER

In view of the statenment made in the counter affidavit,

we are

not inclined to issue any direction in these |I.As. which are disnissed

accordi ngly.
(A.-S. BISHT)
COURT MASTER

(PUSHAP LATA BHARDWAJ)
COURT MASTER

I.A Nos. 406-411 in CIVIL APPEAL NCS. 7555, 7556 & 7607 OF 2001

STATE OF U. P.

MJUKESH KUMAR & ORS.

[ Signed order is placed on the file]
I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

s: VERSUS:

ETC. ETC

APPELLANT( S)

RESPONDENT( S)



CORDER

In view of the statenent nmade in the counter affidavit, we are
not inclined to issue any direction in these |I.As. which are dism ssed

accordi ngly.

(Dr. MJUKUNDAKAM SHARMA)

NEW DELHI ,
FEBRUARY 27, 2009.



